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t\NNE-xu(ZE-L I 
Action taken report of the APPCB in compliance with the Hon'ble NGT 
Order dt. 30.09.2022 in O.A. No. 87 of 2020 (SZ) filed by Sri Dasu 
Manikantaiah, S/o.D. Penchalaiah, Chittoor District regarding mining in 
Arani River bed in Chittoor District 

It is submitted that the Hon'ble National Green ibunal (NGT), Southern 

Zone(SZ), Chennai has quoted the following whil issuing an order on 

30.09.2022 in Original Application (O.A.) No. 87 of 2 20 (SZ) at Para No. 75 

filed by Sri Dasu Manikantaiah, S/o. D. Penchdiaiah Chittoor District 

regarding mining in Arani River bed in Chittoor District: 

"75. So under such circumstances, we confirm the environmental 

compensation of Rs. 2, 10, 41,201 (Two Croresl Ten Lakhs Forty One 
Thousarui Two Hundred and One) assessed by the Joint Committee based 
on the admitted quantity of sand extracted as per the documents produced 
by the Mining Department, though it uias' not refiected in the report but it 
can be presumed from the earlier orders that the committee had obtained 
the documents from Mining Department and it is on that basis the amount 
was calculated, applying the principle of zzssessrnenz of compensation 
approved. by the Principal bench. in O.A. No. 36J/2015 and this amount 

will haue to be paid by the 6th Respondent aJd they are at liberty to 
recover the amount from the 7th Respondent to 1 whom the contract was 

granted by the 6th Respondent." j 

It is also submitted that the NGT, SZ, Chennai quoted the following while 

issuing an order on 30.09.2022 in O.A. No. 87 of 2020 (SZ) at Para No.78 Point 

No.(v): 

"78(v). Once amount is recovered, then the State P�llution Control Board, in 
coordination with the Director of Mines and Geology, State of Andhra 

I 
Pradesh and the Additional Chief Secretary for Mznistry of Environment, 
Forest and Climate Change (MoEF&CC) is directed to evolve an action plan 
for utilizinq this amount for protecting thl riverine ecology for 
replenishment of sand and protection of river." 

Copy of the order is herewith enclosed for kind perusal as Annexure - II. 

In this connection, it is submitted that the Member Secretary, A.P. 

Pollution Control Board(APPCB} has addressed a lette� with a direction to the 

Vice Chairman & Managing Director, The 
A.P.1 

Mineral Development 
I 

Corporation Ltd., Vijayawada vide Lr. No. APPCB/HO/UH-11/NGT/O.A.No.87 of 

2020/2022- Dt.15.12.2022 for payment of Environmental Compensation(EC} of 
I Rs. 2,10,41,201 (Rs. Two Crores Ten Lakhs Forty One Thousand Two Hundred' 

and One only} as per directions of the Hon'ble NGT vide Order Dt.3 .09.2022 
I 

QlJ 
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within a period of 4 (months) to APPCB. Copy of the letter is enclosed for kind 
perusal as Annexure - III. 

It is further submitted that the Member Secretary, APPCB, Vijayawada 
has again communicated a remainder to the Vice !Chairman & Managing 
Director, The A.P. Mineral Development Corporation Ltd., Vijayawada for 

payment of EC of Rs. 2,10,41,20 I (Rs. Two Crores Ten Lakhs Forty One 

Thousand Two Hundred and One only) vide Lr. No. APPCB/HO/UH- . I 
Il/NGT/O.A.No.87 of 2020/2022- Dt.27.07.2023. Copy of the letter is enclosed 
for kind perusal as Annexure - IV. 

But, so far, the A.P. Mineral Development Corporation Ltd., Vijayawada 
has not paid EC of Rs. 2,10,41,201 (Rs. Two Crorek Ten Lakhs Forty One 

Thousand Two Hundred and One only) in obedience to the Hon'ble NGT, SZ 
Order Dt.30.09.2022. 

This report is submitted to the Hon'ble NGT in due compliance of the 

Hon'ble NGT Order dt. 30.09.2022 in O.A. No. 87of 2020 (SZ). The APPCB will 

abide by all such directions as the Hon'ble Tribunal may deem fit and appropriate. 

Place: Tirupati 
Dt: 04.11.2023 
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